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The 1" October 2024

No.-14/M7-39/2016/1431—In exercise of the powers conferred under Sub-Section
(1) of Section 11 of Bihar Private Educational Institution (Taking Over) Act, 1987, (Bihar
Act 11-1987), the Governor of Bihar is pleased to make the following Rules to amend
Lalit Narayan Mishra Economic Development and Social Change Institute Service
Conditions Rules, 2017:

1. Short title and commencement: These Rules may be called the Lalit Narayan
Mishra Economic Development and Social Change Institute Service Conditions
(Amendment) Rules, 2024.

2. It shall come into force from the date of publication of the notification in the
official gazette.

3. Rule 2(VII) of the Lalit Narayan Mishra Economic Development and Social
Change Institute Service Conditions Rules, 2017, shall be substituted by the following:



fae TI5e (sratamD), 3 3FIEX 2024 3

“2(VIID) ‘Commission’ means Bihar State University Service Commission.”

4. An additional post shall be created in Rule 3(i) of the Lalit Narayan Mishra
Economic Development and Social Change Institute Service Conditions Rules, 2017,
which is as follows:

“(d) Deputy Registrar- One Post”
5. A new Subsection (12) in Rule-4 of the Lalit Narayan Mishra Economic Development
and Social Change Institute Service Conditions Rules, 2017 shall be inserted as follows:
“4(12) Deputy Registrar- The Director of the Institute shall nominate,
Professor/Associate Professor/Assistant Professor of the Institute for working
on this post in an ex-officio manner and shall allocate works to Registrar and
Deputy Registrar.”

6. The expression ‘Bihar Public Service Commission’ shall be substituted by
‘Bihar State University Service Commission’ in Sub Rule (4), (5) and (9) of Rule-4 of the
Lalit Narayan Mishra Economic Development and Social Change Institute Service
Conditions Rules, 2017.

7. Rule 4(6) of the Lalit Narayan Mishra Economic Development and Social
Change Institute Service Conditions Rules, 2017, shall be substituted by the following:

“4(6) The Bihar State University Service Commission shall determine the
process of selection as per the guideline of AICTE/UGC and on the basis of
qualifying marks distribution, fixed by the Lalit Narayan Mishra Economic
Development and Social Change Institute.”

8. Rule 4(8) of the Lalit Narayan Mishra Economic Development and Social

Change Institute Service Conditions Rules, 2017, shall be substituted by the following:
“4(8) (1) those teachers working in the institute, having prescribed qualification
shall be given additional marks for each year of satisfactory service rendered
by them at the rate of maximum five marks per year, with a maximum of 25
marks (for part working period in any year, the proportional marks shall be
added after multiplying the number of working days by 5 and dividing the
same by 365).

(i1)) The maximum age limit shall be relaxed for the period equivalent to

the period of working on contract basis. Part of any such working in a
year, shall also be included in this.

(iii) The Directions issued by the General Administration Department

from time to time in this regard, shall be complied with.

9. The Lalit Narayan Mishra Economic Development and Social Change Institute
Service Conditions (Amendment) Rules, 2017, notified by the Departmental Notification
No. 1466 dated 19.12.2027 shall be repealed. Rule 9 of the Lalit Narayan Mishra
Economic Development and Social Change Institute Service Conditions Rules, 2017, shall
be substituted by the following:

“9. Benefits payable to the employees of the institute:-

(i)  Employees appointed in accordance with law and working in the
institute are covered under the Employees’ Provident Fund Scheme
(EPF). They shall get the benefit of the Employees’ Provident Fund
Scheme.

(i)  Gratuity:- The employees of the Institute shall be entitled for the
benefit of gratuity after retirement, after completion of 10 years of
continuous service in the Institute, as per the Rules/provisions
related with gratuity, announced by the Government of Bihar from
time to time.
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(iii) Leave Encashment:-The Employee shall get the benefit of Leave
Encashment after retirement from the Institute. This benefit shall be
given in accordance with the Rules declared by the State
Government from time to time in this regard, similar to the
employees of the University.
10. Rule 10(1) of the Lalit Narayan Mishra Economic Development and Social
Change Institute Service Conditions Rules, 2017, shall be substituted by the following:
“10(1):-The Institute shall follow the norms prescribed by the AICTE/UGC for
the teaching post, as per the direction issued by the State Government.”
11. Rule 16 of the Lalit Narayan Mishra Economic Development and Social
Change Institute Service Conditions Rules, 2017, shall be substituted by the following:
“(a) The Institute shall develop and implement an open, transparent and
objective performance evaluation system including self-evaluation and true
effort evaluation under the guideline of All India Council for Technical
Education and in accordance with the standards laid down by the Lalit Narayan
Mishra Economic Development and Social Change Institute.”
By the order of Governor of Bihar
Amit Kumar Pushpak,
Deputy Secretary.
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